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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
\ o |
0.8.No.1552/97 .
New Delhi: this the A8 /7AY 1598,

"HON ¥BLE MR, Se Re ADIGE, VICE CHaIAaN (n)

HON *BLE DR. h. VEDAVALLI, MEMBER(D)

C. Ve Ranga Venkatesh,

/o Shri C.N. Ve RE0,

Ao 9188/ 4, Multani Chandha,

paharganj,

New Delhi .. eve Applicants

(By adwecate: Shri N.5, \Ielma)
\ferSus

Unicn of India through

1.’ The Secrstary,
Govte of India,
Ministry of ommunication,
Dep artmant of Posts,
Dak Bhauan,
Sansad Marg,
New Delhis

2. The Director General of Health Services,

(Central Govte Health scheme),
- Govte of India,

« Ministzy of Health and Fam :.ly Welfare,
Nimmar Bhauwan,

New Delhl es e« RESpondents.

(By Ad\pcaue* shri Madhau panlkar ulth 5h, :;.M.mlf‘)

JUDGMENT
HON 'BLE MR, 2. R, 8DIGE VICE, CHAT A1 aN (4)

ppplicsnt impugns respondents' order

‘ dated 446457 _(Annexure-—AE) and seeks grant of

CGHS facilities at Calcutta to his father,

mother and unmarried sister.

2s & ‘have heard applican'tis counsel
Shri N.SeVemma and respondents? counsel &/ Shri

Arif‘ and p Aikar,
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1, As per Hen

4,2.867 (mn, a), parents -=nd unmarrisd
sisters are deemed to be dependent on the Govt.

enployee for the pupgose of CGHS facilities

provided they are re gsiding

1th Ministry fs 0.M. dated

with the Covt.

gnployee and their income from all sour ces

including pension/pension gguivalent of DCRG

benefit is less than Rs.500/- p.m.

4o In “he present case uhilec applicant

is posted in Delhi he seeks benefit of CGHS

tete
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ilities for his parsnts
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shown BY appllcant to

and unmarried ster
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gsiding at wlcu»na. No materials hagve bean

estabhlisn that his pasrents
P

and unmarried sister ars residing with him

in p=lhi.

Applicent's counsel seeks support from

some circular issued by Health Ministry ond

eproduced in Sunay 's Medical Attendanre wles

to argue that applicant's garents shoculd be

continued to reside with him if they nomally

régside with him and parents may reside elther

with epplicant or yith his

some o ther station. There
applicant inm the 0,8, that

]
and unmarried sister have

for a singls day since he was

4.,6.97 makes it clazr that
uho is a railway pensicher

of Rs.1500/~ p.m,

Thie presumably is inclus

family members in
is nc =avernent by

spplicant's parents

resided with him svan
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Furthemora, the impugned order dated

applicantts fathsr
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of allioudces, because a5 per copy of PPI

dated 7.12.95 produced by applicant uhich

is taken on reoord, spplicant's father's pension
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is %hQ?Z/ap.ﬁ. he pension drawn by poricaitts
father is therefore clearly more than 75, 500/ -
peme which excesds the limit prescribed In 0.7
dated 442,87
S This O+ ke is therefora totslly devoid
of merit to the point of being frivolous and

to impose heaw costs
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or wasting valuasble Jjurdicial
time, buti having regard fo the fFact that epplicant
is not well paidy, ve do not do so. The 0.4, is

diemissedes No 20833/
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